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ram Ramachandran) : On behalf of 
Dr. K. L. Shrimali, I beg to move:-

"That in pursuance of paragraph 
3 (2) (d) of the late Department 
of Education, Health and Lands 
Re .·olution  No.  F.  122·3135-E, 
dated the 8th August, 1935, as 
.amended from time to timEc', the 
members of Lok Sabha do pro-
ceed to elect, in such manner as 
the Speaker may direct, three 
members from among themselves 
to serve as mcmbers of the Cen-
tral Advi -ory Board of Education, 
subject to the other provisions of 
the said Resolution." 

Mr. Speaker: The q'Jestion is: 

"That in pursuance of para-
graph 3 (2) (d) of the late 
Department of Education, Health 
and Lands Resolution No. F'_ 122-
3135-E, dated the 8'th August, 1935. 
·8; amended from time to time. 
the members of Lok Sabha do 
proceed to elect, in such manner 
as the Speaker may direct, three 
members from among themselvl's 
to seI'Ve as members of the Cen-
tral AdVisory Board of Education. 
subject to the other provi ions of 
I.he said Resolution." 

The moti(m wa.~ adopted. 

n.24 hrs. 
ADVOCATES (SECOND AMEND-

MENT) BILL' 

The Deputy Minister in the Minis-
try of Law (Shri Bibhud~nllra 

Mishra) : On behalf ()f Shri A. K. 
Sent. I beg to move for leave to in-
troduce a Bill flU-tlWl' to amenJ the 
Advocates Act 191;1. 

Mr. Speaker; The 'Iuestion i" 

·"That leave be granted to in-
troduce a Bill further to amend 
the Advocate; Act, 1961." 

The motion was adopted. 

Shri Bibhudenclra ~lIshra: intro-
duce the Bill. 

12.25 hrs. 

MOTION RE: JOINT COMMITTE!: 
ON OFFICES OF PROFIT 

The Deputy Minister In the Minis-
try of Law (Shrl Bibudhendra 
Mishra): I beg to move: 

"That a Joint Committee of the 
Houses to be called the Joint 
Committee on Offices of Profit be 
constituted eonsisting of fif\teen 
Members. ten from this House and 
flve from Rajya Sabha, who shall 
be elected from amongst Members 
of each House according to the 
principle of proportional repre-
sentation by means of the single 
transferable vot('; 

That the functions of the Joint 
Committee shall be-

"(iJ to examine the composition 
and character of all existing 'Com 
mittel'S' and all 'Committees' that 
may hereafter be constituted, 
memb~rship of which may disqua-
lify a person for being chosen as, 
and for being. a member of cither 
lIousc of Parli~mcnt undt'r article 
102 of the Constitution; 

(ii) to recommend in rl'lation to 
the 'Committees' E'xamined by it 
what offices should disqualify and 
what officE'S should not disqualify; 
(iii) to scrutinize from time to 

time thE' Schedule to the Parlia-
ment (Prevention of Disqualifica-
tion) Act, 1959. and to reeommend 
any amendments in the said Sehe-
du1!'. whethf'r by wav of addition, 
nrnis~ion Or othprwisp; 

That the Joint Committee shall. 
from timp to lime. report to both 
Uouses of Parliament in respect of 
all or any of the aforesaid rna t-
tel's; 

That the Members of the Joint 
Committee shall hold office for 
the duration of th .. prespnt Lok 
Sabha; 
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That in order to constitute a 
sitting of the Joint Committee, 
the quarum shall be one-third of 
the total number of Members 01 
the Committee; 

That in other respects, the 
Rules of Procedure of this House 
relating to Parliamentary Com-
mittees shall apply with such 
variations and modifications as 
the Speaker may make; and 

That this House recommends 
to Rajya Sabha that Rajya Sabha 
do join in the said Joint Com-
mittee and communicate to this 
House the names of Members to 
be appointed by Rajya Sabha to 
the Joint Committee," 

Mr. Speaker: The question is: 

"That a Joint Committee of the 
Houses to be called the Joint 
Committee on Offices of Profit be 
constituted consisting of fifteen 
Members, ten from this House 
and five from Rajya Sabha, who 
shall be elected from amongst 
Members of each House according 
to the principle of proportional 
representation by means Of the 
single transferable vote; 

That the functions of the Joint 
Committee shall be-

(i) to examine the composition and 
character of all existing 'Com-
mittees' and all 'Commit-
tees' that may hereafter be 
constituted, membersip of which 
may disquality a person for 
being chosen as, and for being, 
a Member of either House of 
Parliament under article ID2 of 
the Constitution; 

OJ) to recommend in relatiOn to 
the 'Committees' examined by 
it what offices should dis-
qualify and what offices should 
not disqualify; 

(iii) to scrutinize from time to time 
the Schedule to the Parliament 
(Prevention of Disqualification) 
Act,  1959, and to recommend 
any amendments in the said 
Schedule, whether by way of 
addition, omission or otherwise; 

That the Joint Committee shall, 
from time to time, report to both 
Houses of Parliament in respect 
of all or any of the aforesaid 
matters; 

That the Members of the Joint 
Commi ttee shall hold office for 
the duration of the present Lok 
Sabha; 

That in order to constitute a 
sitting of the Joint Committee, 
the quorum shall be one-third of 
the total number of Members of 
the Committee; 

That in other respects, the 
Rules of Procedure of this House 
relating to Parliamentary Com-
mittees shall apply with such 
variations and modifications as 
the Speaker may make; and 

That this House recommends 
to Rajya Sabha that Rajya Sabha 
do join in the said Joint Com-
mittee and communicate to this 
House the names Of Members to 
be appointed by Rajya Sabha to 
the Joint Committee.". 

The motion was adopted. 

12.58 hrs. 

·DEMANDS FOR GRANTS 

MINISTRY OF COMMERCE AND INDUSTRY 

-contd. 

Mr. Speaker: The House will now 
take up further discussion and voting 
on the Demands for Grants under the 
control of the Ministry of Commerce 
and Industry. 


